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read with R u le  74 of  tlie (n d u s t r ia l  Dis- 
|)iitcs (Centra l)  Rules,  1957.

Paramounl Engineering \Voiks, 
Lucknow

7526. S H R J l l A M E N D R A  S IN G H  B A M v  
RA: 'Will th e  M in is te r  o!  C O M M E R C E  be 
pleased to  retei' to  th e  rep ly  given to  S ta r ­
red Oiies tion  No.  1(32 on  28 th  F e b ru a ry ,  
1975 r e g a rd in g  issue of  l icences / re lease  o r ­
ders to I’a r a n to u n t  E n g in e e r in g  W o rk s  a n d  
state:

(a) tlie basis on  w hich  licences were  g r a n t ­
ed to P a r a m o u n t  E n g in e e r in g  W ork s ,  Luck- 
no\v;

(b) w h e th e r  capac i ty  of  th e  f i rm , to  u t i ­
lise in ij )or ted  m a te r ia l  was e n su re d  be fore  
g i an t in g  licences, if so, in  w h a t  way;

(c) w l ie the r  u t i l i sa t io n  certificates,  i f  p r o ­
duced. bv t h e  fi rm, ha v e  ever b e en  v e r i ­
fied; a n d

fd) act ion  taken  a ga ins t  t h e  f irm in  r e ­
gard to these i m p o r t  licences?

T H E  D E P U 'I V  M I N I S T E R  IN  T H E  
M IN IS T R Y  O F  COxMMERCE (S H R I VISH- 
W A N A I H  I’R A 'I A P  S I N G H ) :  (a) to  (d)
The liiXMues were  issued on th e  basis of 

consiuiiption of  im j io r te d  m a te r ia l  as c e r t i ­
fied lj\ a C i ia r te re d  A c co u n tan t .  .As so<>n 
as it was no ticed t h a t  fu r th e r  verif ication 
was necessary,  a l loca tion  of  m a te r ia l  aga ins t  
the release o ide rs ,  was w i th h e ld  p e n d i n g  
cn(|uiries,  wliicli a re  in  progress.

Smuggling and Foreign Exchange Ratkcts
7,527. S H R I 15IRENDER S IN G H  R A O :  

S H R I  M U K H T I A R  S I N G H  M A ­
L I K ;

Wil l  tlie M in is te r  of  F I N A N C E  be  p lea s ­
ed to s ta te :

(a) w lie ther  tlie b ra in s  a n d  financiers  b e ­
hind the  sm u g g l in g  rack e t  have  still no t  
been a p p re h e n d e d ;

(1)) w l ie the r  U .K .  H o m e  Officer re p e a ted -  
h  in form ed G o v e r n m e n t 'o f  In d ia  th e  nam es  
ol traxel agencies  w h o  were  a c t in g  as agen ts  
of  the  foreign exch an g e  racketeers  a n d  if 
so, what  ac t ion  was tak e n  the re on ;  and

(e) w lie ther  G o v e rn m e n t  a re  aw are  th a t  
Ind ia  has  becom e th e  .Asian h e a d q u a r te r s  
of drugs  traffic a n d  Mafia?

T H E  M I N I S T E R  O F  S T A T E  IN  T H E  
M IN I S F R Y  O F F IN A N C E  (S H R I  PR A - 
NA15 KL’M A R  ML’K H E R J E E ) :  (a) 880
|)ersons have  been  o rd e re d  to  be  d e ta in e d  
u n d e r  th e  C onse rva t ion  of  Foreign  E x ch an g e  
and  Preven tion  of S m uggling  Activit ies Act,  
1971. H o w e \e r ,  some persons against  w h o m  
d e te n t io n  ord ers  have  been issued a re  stiil 
absco nd ing .

(b) In fo rm a t io n  fu rn ish ed  by the  Brit ish 
H igh  C om m iss ion  re fe r red  to  suspected  in- 
\o l \ ( 'm e n l  of  some travel agen ts  in a r ra n g in g  
i llicit in in i ig ra l ion  in to  U .K .,  b u t  there  
was no  re ference to  th e i r  a lleged invo lve ­
m e n t  in  any  foreign exch an g e  racket.

(c) I' l ie  G o v e rn m e n t  h a \ e  no  such i n f o r ­
m a t io n .

Agency to Maintain Quality Control of
Food Iteni.s Sold by I.T .D .C . Hotels
7528. S H R I  N. K. S A N G H I :  W il l  the

.Minister of  l O U R I S M  A N D  C I \ I L  .AVIA­
T IO N  be pleased t o  s ta te :

(a) ui ie thei- the  .Manager a n d  the  C a te r  
ing-in -cha rge  of  th e  [ a n p a th  Motel, an 
I r i ) C  enle i])r ise ,  have  recent ly  lieen a w a r d ­
ed ja il  te rm  a n d  l ine for selling a d u l te ra te d  
curd ;

(b) if so, w h e th e r  the  11 DC has n o t  yet 
deve lop ed  any  in te rn a l  agency whicJi can 
m a in ta in  a q u a l i ty  c on tro l  of  food i tems 
lha l  a ie  sold by Ihese ( io v e rn m e i i t  hotels; 
a n d

(c) if s u i h  ail o rg an isa t io n  is a lready 
tliei'c. in  w h a t  way th e  sale o f  u n a d u l t e ra te d  
c u rd  h a d  go ne  u n n o t ic e d  and w h a t  steps 
a re  b e in g  p ro p o se d  to  im p rove  the  s i tu a ­
t ion?

I H E  M I N I S T E R  O F S T A T E  IN  T H E  
M I X I S I  RY O F  l O U R I S M  AND C IV IL  
A V I.A T IO N  (S H R I S L 'R E N D R A  P A L  
SI.NGH): (a) F he  e \ - M a n a g e r  of  J a n p a t l i
Hote l  a n d  K i tchen  Superv isor  have  been  
convicted  by th e  M e tro p o l i t a n  M ag is tra te  
w i th  s im p le  im p r i s o n m e n t  a n d  l ine on  the  
ch a rg e  of  .selling a d u l te r a t e d  c u rd  o n  th e  
conclusion of  tlie p rosecu t ion  l a u n c h e d  by 
th e  New Dellii M unicij ia l  C o m m i t t e e  d u r ­
ing 1970. , \ n  a]ipeal has been  filed in the  
Session C o u r t ,  a n d  the  m a t te r  is sub -jud ice .

(b) a n d  ( i ) :  T h e  hote ls  r u n  by I n d ia
T o u r i s m  D e v e lo p m e n t  C o rp o ra t io n  p ro c u re  
all artic les f ro m  m a n u fa c tu re r s ,  wholesale




